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MR. SPEAKER: No, please, Now,
Shri Chattopadhyaya,

———

13.03 hes.

TEXTILES COMMITTEE (AMEND-
MENT) BILL®

THE MINISTER OF COMMERCE
(PROF. D.P.CHATTOPADHYAYA):
Sir, 1 beg to move for leave to in-
iroduce a Bill fo amend the Textiles
Committee Act, 1963.

MR. SPEAKER: The question is:
“That leave be granted to intro-

duce a Bill to amend the Textiles
Committee Act, 1963”.

The motion was adopted.

PROF. D, P. CHATTOPADHYA-
YA  Sir, I introducet the Bill.

RE PAY COMMISSION REPORT

MR SPEAKER: Now, Shri Ban-
erjee.

SHRI S. M. BANERJEE (Kan-
pur): Mr, Speaker, Sir, with your
permission, 1 would like to place one
or two very important issues, I in-
vite your kind attention to the Sta-
tesmen dated 6th April, 1973 stating
that some of the Members of Pay
Commission discovered distortions in

" the Report. I am surprised to read
the banner headline appearing in this
Paper. It seems that there are
senous questions raised in this. And
it appears that Members did not
know about these perhaps before sign-
Ing the Report. Another very serious
thing to which I want to draw the
lund.attenﬁon of the hon. Minister
is this. This is about the chapter on
LAS. This was perhaps drafted by

the Member-Secretary Shri H, N.
Ray and two I.A.S Officers, Shri R.
D. Thapar and Shri Naresh Chanars.
One can very well imagine that this
Pay Commission which is supposed
to be an independent body should
bave allowed this Chapter to, be
drafted by the outsiders,

Our suspicion is that some of the
Pay Commission members—with due
apoligies to them-—were tinkering
with the fate of the millions of Cen-
tral Government employees and
Armed Forces I would request you
to allow a discussion and ask the
minister to appoint a commission im-
mediately to find out if this is correct,

action should be taken against the
Member-Secretary.

MR. SPEAKER: Under rule 377,

you can just invite attention, not
make a speech

SHRI S. M. BANERJEE: I would
request the minister to make the
necessary investigations. Now that
the fate of 20 lakhs of Class III and
Class IV employees has been sealed
by the Pay Commission I want that
bilateral talks and negotiations with

the employees’ associations should
start,

it wew fagrt (vnfomrT) :

*Published in Gazette of India
dated 6th April, 1973,

Extraordinary, Part II, section 8,

1Introduced with the recommendation of the President.
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SHRI SAMAR GUHA (Conta) I
am not gong to question the compe~
tence ot the drating of the report by
any IAS officer That 1s not my con-
cern My concern 1s, B Serious re-
port has come to the press that in the
report that has been submitted and
released to the press, including the
summary, members of the Commssion
are expressing thewr surprise that
there had been mntroduction of some
recommendations of which they are
not aware It 19 their fear that there
has been a number of distortions

MR SPEAKER I have made 1t
very clear that under rule 377, you
can just invite attention and not

make a speech

SHRI SAMAR GUHA It has been
said that there 1s no page marking
there 1s no system of chaptering etc
It has been -saud that the members
were not given enough time to read
through all the pages before signing
the report The apprehension has
been expressed by the members of
the Commission that there 1s a pos-
sibiity that the whole record may
be tampered with by those IAS offi-
cers and that new recommendations by
way of distortions are bemg included
in favour of the IAS officers It 1s for
the Government to make a statement
whether there has been any distor-
tion, whether they have signed 1t
without seeing the whole document
gnd whether the newspaper report is
correct or not ‘This 1s a very serious

matter
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BHRI JYOTIRMOY BOSU. The
report 1s very disturbing It amounts
to tampering with Government re-
cords, which 1s a criminal offence We
want Government to come ¢ut with
a clear statement

MR SPEAKER 1 have allowed
him to raise it What more can 1
do?

SHRI ATAL BIHARI VAJPAVEER
Let the Minister either deny it or
confirm it

SHRI YESHWANTRAO CHAVAN
Sir, T saw some press report about
this matter But I cannot proceed
on the basis of press reports

SHRI ATAL BIHARI VAJPAYEE
Have you made any enquiries?

SHRI YESHWANTRAO CHAVAN
Where 1s the question of making en-
quiries” The report wag presented
to me by all the members of the
Commussion 1 saw their signatures
n the report, and that report I plac-
ed on the Table of the House What
more can I say about 1t* Now, pos-
sibly, theare may be some sort of dif-
ference of opinion about the press
summary that 15 published There
may be some distortions there But
the report which 1s signed by them
18 placed on the Table of the House

SHRI JYOTIRMOY BOSU Why 1
1t that there 1s no page numbering?

SHRI YESHWANTRAO CHAVAN
Why create doubt when none exists?
The summary which has been pre-
pared was not gigned them It s
a fact "That is why I did not place
the summary on the Table of the
House They had signed_the man
body of the report Therefore, 1
placed the report on the Table of the
House In the press summary which
has been given for publicity, mayhe
there are some distortions; I cannot
say If they have got any doubis
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about 1t that ig a different matter.
As far as the memebrs are concern-
ed, they can see the report as such.

SHRI JYOTIRMOY BOSU: Why is
3t that there 1s no page-marking?

SHRI YESHWANTRAO CHAVAN:
1 have nothing more to add.

SHRI 8. M. BANERJEE: Sir, kind-
ly allow a discussion on this,

MR SPEAKER These volumes are
qute big. That 1s the reason why
they were laid on the Table of the
House. After all of you have gone
through it I will allow some time
for it.
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SHRI YESHWANTRAO CHAVAN:
I would like to make this point clear.
When the members of the Commis-
si1on came with that report I had a
pioblem as to what I should submit to
the House The coplies were merely
cyclostyled and I did not have enough
coptes. So, I was thinking whether
I can print the summary, which is a
part of the report, and place it on
‘the Table of the House. But the
members themselves said that they
have not signed the summary and,
therefore, that should not be placed
on the Table because that does not
Tepresent the views of the Commis-
Slon  What they have signed is the
body report. Therefore, even though
there may be limited copies of the
Cyclostyeled reports, I decided to place
the report itself on the Table of the

by Dafla Tribes

House. Possibly, they had askei
someone to prepare the summary.
That 18 included in the report but it is
not signed What can I do about it?
But when the report is before you,
why do you go by the stmary?

SHRI ATAL BIHARI VAJPAYEE:
The summary is part of the report. 1f
there 15 some distoration m the sum-
mary, who is to be held responsible?
Are the members of the Commission
not responstble?

SHRI YESHWANTRAO CHAVAN:
What am I to do af~ after having
given ihe summary

SHR! ATAL BIHARI VAJPAYEE:
I am not blaming the Finance Min-
jster. But the summary here is part
of the report.

MR SPEAKER: There must be
some end to this duscussion. After
all, the business of the House must
go on.
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RE KILLING OF SIX STUDENTS
BY DAFLA TRIBES

SHRI DINESEH CHANDRA GQS-
WAMI (Gauhat): Sir, under rule
377, 1 want to draw the attention of
the House to a matter which is agita-
ting the minds of all of us. Six stu-
dents were killed and eight injured
when they went on a piguc to a
place known as Kiminu in NEFA by
Dafla tribes. This has happened 1n
the border of Assam and this has
caused tremendous tension there. It
also poses some very serious ques-
tions. Furstly, I want to knew what
hag been the fact of the adminis-
tration upon the Dafla tribes? During
all these years has our administra-



